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HOUSE OF THE PEOPLE 

Wednesday, 13th May, 1953

The House met at a Quarter Past 
Eight of the Clock,

[Mr.  Deputy-Speakkr  in the  Chair]

QUESTIONS AND ANSWERS

»  (See Part I)

9-15 A.M.

MOTION FOR ADJOURNMENT--

Lathi charge by Pouce in Delhi

Mr. Depnty-Speaker: I have received 
notice ofan adiournrnent motion: a 
motionforthe ;.idjournment ofthe 
businessofthe House for thepurpose 
ofdiscussing a definite matter of 
urgentpublic importancenamely*Hhe 
brutaland unprovokedlathicharge on 
thebystanders,passers-by,andshop
persyesterdayat7-45p. m.nearthe 
Dewan Hallin Delhi andtheun
provoked assaultbythe Delhi police 
onShri V. Joshianadvocateof 
Delhî\

Has the hon. 
information?

Home Minister any

The Minister of Home Affairs and 
States(Dr. Katju):I have notgot any 
precise information. Whatever infor
mation Ihaveisquite contraryto the 
insinuationsmadeinthismotion. But 
1suggestthataShortNotice Question 
maybeputandthenIshall beableto 
putalltherealfactsbeforetheHouse 
as towhatishappening in Delhi so 
thatthe Members ofthe House may 
know.

Shri D. M. Trivedi (Chittor): I agree 
tothat.

Mp. Deputy-Speaker: Therefore, con- ,
sentisnot granted. ^
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QUESTION OF PRIVILEGE

Arrest of a Member

Mr. Deputy-Speaker: Regarding the 
questionofprivilege, undertherules, 
in view of the statement made yester
dayandthetelegramthatwas receiv
edregarding Dr. Mookerjee's arrest 
 ̂from the Chief Secretary to the 
Kashmir Government, I  think  no 
morequestionsof privilege arise, 
underrule201,therighttoraisea 
questionof privilegeshallbegovern
edby thefollowingconditions:

N
“(i) not more than one ques

tion shallberaisedatthesame 
sitting;

(ii) the question shall be res
trictedto a specific matter of 
recentoccurrence.*’

The specific matter that was referred 
to was thearrestof Dr. Mookerjee. 
As was decided by the Committee of 
Privilegesinconnection with thearrest 
of Mr. Deshpande, it was laid down 
thatthereoughttobenospecialprivi
lege in the case of a Member of the 
Houseas opposed to anyordinary 
person.  Nodiscrimination or no 
specialprivilegeof frciedomfrom arrest 
wasgrantedto him. In the usual 
course he isarrested. All that is 
requiredisthatthearrestingauthority 
mustintimatethe factum ofarrestto 
theHouse. Thatwas doneandIread 
itouttotheHouse. I calledforany 
other mattersor points. The hon. 
Member has writtento methatthere 
areafewpointsto urgeinjustiflcaiion 
oftheprivilege. I amnotprepar̂ to 
admititnowbecause hehas to givea 
statement. Under the ruJes,not more 
thanonequestion Fhallberaisedatthe 
samesitting. Sofaras thatquestion is 
concerned, thathas sufficiently been 
answered. I received atelegramand 
I read itout to the House. There
fore. ... •

S' mooghly):
would you give me a chance?

Mr. Deputy-Spetdwr; Before I give 
myconsent.I mUstbe satisfled. It U




